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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

c.P. NO.17/2AO4
in

o.A. NO.157O/ 2003

Th'is the 4th day of June, 2OO4

HON'BLE SHRI V.K.MAJOTRA, VICE-CHAIRMAN (A)

HON,BLE SHRI KULDIP SINGH, MEMBER (J)

Ravinder Singh,
2/361 , Subhash Nagar,
New De'lhi-110027. App'l i cant

( By Shri Bal i i t S'ingh, Advocate )

-versus-

Shri P. Shankar,
Central V'i gi lance Comm'issioner,
Government of India,
Satarkata Bhawan,
fNA, New Delhi-1 10023.

Shri Mange Lal,
Deputy Secretary,
Central Vigi lance Commission,
Satarkata Bhawan, fNA,
New De'lhi-110023. Respondents

( By Shri R.V.Sinha, Advocate )

ORDER (ORAL)

Hon'b'le Shri V.K.Maiotra, V.C. (A) :

OA No .157O/2OO3 uras part'ly a] 'lowed v'ide order dated

24.7.2003 with the fo] low'ing di rect'ions to the

respondents :

"7. In the above view of the matter, OA

succeeds but part i a] 'l y and i s accord i ng 1 y
disposed of. The respondents are directed
not to d i sengage the se rv'i ces of app'l 'i cants ,

who are present'ly worki ng on ad hoc basi s
t i 'l 1 the regu I ar I y se'l ected cand i dates
through SSC jo'in duty. Interim order dated
20.06.2003 issued 'in th'is regard is made
abso'lute on 1y to the extent. However , the
app'l i cants request for regu'lari sati on has no
merit and f ai 'ls. No costs. "

2. The learned counse'l of applicant contended that

app'licant had been appointed on the post of Stenographer
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(Engl'ish) on ad hoc basis but his services have been

terminated when one Shri Shiv Kumar joined as

Stenographer Grade-D on 24 .9. 2003. The I earned counse'l

of app'l i cant stated that Sh r i Sh'i v Kumar i s a

Stenographer (Hindi ) and as such app'l 'icant who had been

worki ng as Stenographer ( Eng'l 'ish ) coul d not have been

removed from service.

3. The learned counsel of respondents contended

that there are no posts of Stenographers separately for
Engl ish and Hindi. The ru'les provide on'ly for
recruitment to the post of Stenographer Grade-D and no

dist'inction as respects the language exists in the rules.

App'l i cant had been appoi nted vi de order dated 3.4. 1 999 as

Stenographer Grade-D in the sca'le of Rs.4000-6000 for a

period of three months w.e.f . 23.3. 1999. H'is services

were terminated w.e.f. 16.3.2000. However, he was again

appointed as Stenographer Grade w.e.f. 9.1 1.2OOO.

Respondents have fi'led copies of the Central Vigi'lance

Commi ss'ion ( Stenographers ) Recrui tment Rul es, 197S,

appl i cant's fi rst appoi ntment order dated 9.4. 1 999 and

the I atest appoi ntment order dated 9. 1 1 . 2000. The

content'ions of the respondents are borne out from these

documents. No case of contempt has been established

against the respondents.

4 . The contempt pet i ti on i s d i smi ssed .

the respondents are d'ischarged.
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K 'ld'ip S n9h )

Ittnt
( V. K. Majotra )
Vice-Chai rman (A)

Lt. b.oV/ as/

ember (J )




